
Misc. Crl. (bail) Case No. 266/2O21

Seen the petition filed U/s.439 of Cr.P.C. seeking bail for accused Sri

Mahadev Mandal who was arrested and detained in Tezpur jail Hazot since

31.05.2021 in connection with Chariduar P.S. Case No. 106/21 u/s 366(A) IPC

and R/W sec 4 of POCSO Act. (Corresponding G.t{. Case No. 1706/21)

Case diary, as called for, has been received and perused the same'

Also heard ld. Counsel for both the sides,

Brief fact of the case is that on 16-5-21 the minor daughter of the

informant went missing from his house and on enquiry being made it revealed

that the accused above-named had kidnapped the daughter of the informant'

Accordingly the FiR was lodged and investigation was carried out.

Today the investigating officer has submitted the case diary which

reveals that charge sheet has already [een submitted against the accused

U/s,366(A) of IPC read with Sec.4 of the POCSO Act'

Ld. Counsel appearing for the accused has submitted that since the

charge sheet has already been submitted, the accused may be allowed to go on

bail so that he can prepare his defence. i have also heard the ld. Spl.P.P. who

did not dispute the aforesaid proposition.

Be that as it may, but the fact remains that since the charge sheet has

already been submitted, further custodial detention of the accused would not

serve any legal purpose. Moreover, the accused has already remained in

custody since 31-5-21.

Considering the length of detention as well as the fact of submission of

the charge sheet, the prayer for bail stands allowed. The accused is allowed to

go on bail of Rs.10,000/- (Rupees ten thousand) only with one surety of like

amount on condition that he shall regularly face the trial.

The case be registered under Spl. POCSO case.

Misc. case stands accordingly disposed of.

(N. Akhtar)
Additional Sessions Judge

Sonitpur. Tezpur


